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E*ART I—orders aud Natlflcahonq by t.ﬂe Govemment OfTﬂpm i
the High Court, (Goverbniehit Tigasury eic, i

No. F. 1(1)}-TBW 96 Part

In exercise of power conferred by Sub-section (1) read with clause (iv) of sub
“section (2) of Section 109 and sub-section @) of Section 14 of
-(43 of 1995), and in supersession of all p

e

GOVERNMENT OF ’I’RIPUBA
REVENUE D“PARTMEN’I‘

Dated, Agartala, the 10th December, 1697/

NOTIFICATION

the Waki Aect, 1995
revmus Ruleq oh thie subject, the Guvernor

18 pleased herebv to make the following Rules -

The Tripura Wakfs (Election of Members of Board) Rules, 1997 :
1. (1) These niles may be called the Tnpura Wakf’s (Elecuon <
Memnerg of Board) Rules, 1997, )

‘Bhoct title and
efRmumence-
ment.

Definitions.

ey

(2 Theyv shall come info force on the datc orf thcxr pubhcatxon“m

the (razetic.

2. In tht:se 1‘ules, uuless f.hcrc 15 anythmg 1epugnant in lhc sub;ect
7 01 confext- .

(@) “Act” means, the Wak'T Abt: 1995 @3 of 1995) o

(W) “Assamlzly” mcans the Tnpura Leglslatwe A sémbly”,
(c) “Assernbly Member” means a member of 111e'A$semb1y

- (@) “Gazetie” means the Tripura Gazcttc
U {ey “Rethrning Ofﬁcer” means. g

D

(i)

i«xj ot

for the electoralf co]lcges rﬁcntmned at sub—clauses (1) a‘ad
(it) of clause (b) of sub-section (1) of section 14 of the Acts

. the Secrctar‘y tothe- Assembly and includes any persom for.

the time being performmg the diuties of the secretary to- thﬁ_ .

" Asscmhly

for the: clcctoral college ﬁwnimncd at gub-ciause (iii) of
ciause () of suli-seiction (1; of section - 14 of the Act, the
Secretary of the Har Council of thie State, and
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Flection 1o Bt
conducicd By
Returning
e,

wlection 1o ha
held in accoi-
dance with ihe
gyglem of
propt‘-rtiongl
repreﬁentailg;l.

Time wble ol
claation.

MNeminatien
Paper.

Tamss of duly
feniinated
memRerss

Niewbars e b
aeclared L be
guly-slocied. -

Blection #f -
Members,

iy for ihe glectoral college mentioned ai sub-clause (iv) of clause
o (by of sub-section () of section 14 of the Act any officer, net
below the rank of joint Secretary to the " Gevernment of
Tripura as may be appointed by the State Government by
notification-jn:this behalf in the official Gazeite.

3, (1) The election and 4l -matters relating thereto for which provision
is made in these mles shatl be conducicd by the Returning Officer, and  the
Returning Officed may appoini such pérson OT persons to assist him in the

conduct thercof ag he may think necessary.
_ (2) The Returning Officer aid any other person or persotis conduc-
ting elections under sub-rute (1) shatl. be entitled to cuch allowances as the

State Governmheni may delermine. .+

4. (1) The election under tiiese rules shali be hed in accordance with the
system of proportional representation by means of 4 gingle transierable vole.
The election shail be held ot gnch date as may be fixed by the Returning
Officer. Foal I T v :

{2) Two members shall be elected from cach of the electoral colleges
menticnied in §ub-clauses (i) and (i) of clause (b) of section 14 of the- Act.

5 The Returning Officer shall also fix.

(a) a date oa Of before whic
sules is to be made. o

Uil (b) a-furthér date, not fater than the day sticceeding the date fized for .o

‘the “scrutiny of nominations, on 0I before wihich candidature may be

withdrawn ; and the’ dates-so fixed and also ihie.date fixed under ruls .‘;:;

- 4 for the clection shall be notified to the members in such manner as
" ihe Returning Officet: thighs HiET ™ =i o TULCL T & oo
6. (17 Bvery Homination paper shall be signed by a member as pro=

poser and.
the member nominated that he is willing to stand.
(2) Only members professing Tslam shall be nominated.

7. On completion of the scputiny of nominations and as SCOW 45 MAY
e after the-expiry :of, the. period within whicih dandidatures may be with- -
drawn, the Returning Officer shall informi ‘every member in writing of the -
pames of the daly mominated membBers, who have. not withdrawn their 7.

candidatare.

% If the number of such ‘duly ;10m’-'mate’d m;imbw‘s oss et exceed
the number of members to be clected, the Returning Officer shall declars m
- those sembers to be clected.

9. (D) If the. number of such . duly, nominated members exceeds the. o
auimber. of members to be elected, the Returning Officer shall on the date o
fixed for the election, deliver to each wmember present a ballot paper con-i.
‘taining the names of the candidates for election. Such ballot papers shall - -
have printed. thereon, such suitable instructions in accordance with thesé

rules for the guidance of electors, as the Returning Officer may, determine. -

h nominations for clection under these '

anotiier member as seconder and shall contain a statemmenrt »y :




Voting to be
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(2) The members shall than proceed to vote for the czziilziz- -+
hallot and the method of voting as preseribed in part VI of 1
of Election Rules, 1961, regarding voting at Election by Assemily Moz
bers and in Counci] € ‘onstltuenmes as amended from time to time, ,s:.;."_.
mutatis muiandis, apply in the case of elcctmn under these rules,

10. When in the opinion of the Retummg Officer a sufficient opportu-
nity has besn given to all the members to record their votes, he shail declars
the voting closed.

. The Returning Officer  shall then, without delay, arrange for
couiiting of the voies, The manner pleL"led in Part VIT of the conduct
of Flection Rules, 1961, regarding counting of votes at elections by
Agsembly members or in Council constitiiencics, as amended from time to
time, shall pawtatis muofandis apply in the matter of counting of the votes

12, When the counting of the votes has becn completed, the Returning
Gificer shall forthiwith declare the result. of the election and shall report
the said result to the bﬁ-cntan to the Government of Tripura in the Judi-
cial Department.

13. The Returning Officer shall decide all disputes arising in connee-
tion with any election and all decisions given by hita under the powers

| conffzuul on him by these rules shall be final.

By order of the Governor,

Rakesh Ranjan
Jeint Secvefary

Printad at thc Tripura th Prcss, Aga.riala
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